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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DLEHI

ORIGINAL APPLICATION NO. 1150 OF 2024
(& 1.A. 433/2024)

IN THE MATTER OF:

D5 & D8 RESIDENT’S WELFARE ASSOCIATION,

MODEL TOWN, NEW DELHI ...APPLICANT
-VERSUS-

HORTICULTURE DEPARTMENT OF MCD,

KESHAVPURAM ZONE & ORS. ...RESPONDENTS

SUPPLEMENTARY REPLY ON BEHALF OF THE RESPONDENT NO. 1,
MUNICIPAL CORPORATION OF DELHI IN THE MATTER OF D8 & DS
RESIDENT’S WELFARE ASSOCIATION, MODEL TOWN., NEW DELHI V.
HORTICULTURE DEPARTMENT OF MCD, KESHAVPURAM ZONE AND
OTHERS O.A. 1150 OF 2024 ALONG WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That the present supplementary reply is being filed on behalf of the
Respondent No. 1, Municipal Corporation of Delhi in the present Original
Application No. 1150 of 2024 titled as D8 & D5 Resident’s Welfare
Association, Model town, New Delhi v. Horticulture Department of MCD,
Keshavpuram Zone and Others (hereinafter referred to as ‘the present
matter’) pending for adjudication before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter referred to as ‘the Hon’ble

Tribunal’).
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2. That the Respondent No. 1 humbly craves leave of this Hon’ble Tribunal to
rely of the contents of short reply filed earlier and the present supplementary

reply may be read as part and parcel of the short reply filed, as an extensor.

3. That it is most humbly submitted before this Hon’ble Tribunal that the
Respondent No. 1 has not acted in violation of the M.C. Mehta v. Union of
India (2009) 17 SCC 683. It is humbly submitted that as per judgment, while
balancing the environmental necessities and societal needs regarding proper
usage of a park, the Hon’ble Supreme Court directed that the usage of the
park shall be limited to 10 days per month for the purposes of marriage etc.
and such other functions however, in the present case the park is booked
once in a year for religious and cultural purpose to conduct Ramlila. The park
is primarily occupied for a 10 days event and the remaining period of
occupation is for installation and uninstallation of stage and other logistic

requirements.

4. That it is humbly submitted that the impugned park had been adopted for the
purposes of Ramlila as a matter of practice since 2006, which is prior to the
issuance of the circular dated 22.08.2013. Notably, the impugned park was
being booked for Ramlila as it falls under clause 2(i) of the circular which
is, the category of a park wherein religious function was being held for at
least 5 years. It is humbly submitted that the permission was granted for 10
days in a month for two months in the period 2006-2019. A true copy of the
orders granting permission to conduct Ramlila since 2006 to 2019 is marked

and annexed herein as ANNEXURE R-6 (Colly).
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5. That thereafter vide order dated 15.11.2019, the Respondent No. 1 has
banned the park for organizing marriages and other social functions
including holding of Ramlila. The orders were enforced -effective
immediately. A true copy of order dated 15.11.20219 is marked and annexed
herein as ANNEXURE R-7.

6. That the said ban imposed was lifted by virtue of the order dated 23.10.2020,
Order no. Dy.Dir.Hort./KPZ/NorthDMC/2020-21/515 and the park was
allowed to re-open for organizing Dushera Mahotsav only for one year
subject to NOCs from the Delhi Fire Service, TPDDL, IGL, Police Authority
etc. It was categorically held that no function of any nature will be held in
this park as the park is ornamental one. It is further pertinent to mention that
it was specified that in case of any damage caused to the park, it will be
viewed seriously and damage charges, will be borne by the organizers who
are holding this function. A true copy of the order dated 23.10.2020 is marked
and annexed herein as ANNEXURE R-8.

7. That in 2021-2024, permission was sought to hold Religious
Program/Ramlila & Dussehra Mahotsav in the park by the Respondent No.
2 and considering the circumstances the permission was granted on the
undertaking that the Respondent No. 2 will cause no damage to the
trees/sapling of the park and if any will be replanted by the committee and
there will be no commercial activity in the park. The permission was granted
subject to NOC from relevant public authorities as per the guidelines issued
by DDMA or other authorities in respect of COVID-19. A true copy of order
dated 08.10.2021, 19.07.2022, 14.09.2023, 28.08.2024 is marked and
annexed herein as ANNEXURE R-9 (Colly).
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8. That it is humbly submitted that as per the MOU entered into between the
Respondent No.1 and Respondent No. 2, the Respondent No. 2 is obligated

to perform certain functions and relevant clauses of the same are as follows:

“3. Licensee shall carry out all development and maintenance
work in the sponsored premises in accordance with the agreed
terms & conditions and such other directions as may be issued
from time to time by the Commissioner at its own expenses.
Provision of water in the sponsored site will be responsibility of

MCD except the central verges and roads.

10. The Licensee will have to arrange the necessary
permissions, approvals, license etc. from appropriate
authorities and will be obligated to follow and comply with all
existing applicable law and any changes therein from time to
time in matter and the licensor will not be obligated to secure

for licensee any concessions, exceptions from any authorities.”

9. That furthermore, it is humbly submitted that the Hon’ble Supreme Court in
M.C. Mehta (supra) vide order dated 10.12.96 recorded “the existence of a
large number of parks in Delhi and directed that progressively the municipal
authorities would ensure that their utilization for purposes other than
as parks should be diminished. Indeed, the court had indicated that by the
end of 1997 use of existing parks for marriages, etc. would be reduced to
50%.” Therefore, it is humbly submitted that the Respondent No. 1 has
continuously aspired to fulfil aforementioned goal keeping in view of the

qualifications and opted for remedial measures for usage of the parks.
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10.That therefore, the Respondent No. 1 humbly prays before this Hon’ble
Tribunal to consider the aforementioned submissions as part of extensor of

the short reply filed before.

11.That it is humbly submitted that the Respondent No. 1 craves leave of this
Hon’ble Tribunal to file additional replies as and when directed by this

Hon’ble Tribunal.

Place: New Delhi
Date: 09.04.2025

o 4
Z e

RESRONDENT NO.1

' g\ﬁw Asstt. Director (Hort.)
Keshav Puram Zone
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DR. DIV¥YA SWAMY

Advocate
Reg. No.: D/1160/2014
Ch. No. 203, Setalvad Lawyers Block
Supreme Court of India

O sb600aodao DR. DIVYA SWAMY
STANDING COUNSEL

MUNICIPAL CORPORATION OF DELHI

Add: D&Y LAW CHAMBERS, A-131,
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DLEHI

ORIGINAL APPLICATION NO. 1150 OF 2024
(& LLA. 433/2024)

IN THE MATTER OF:
DS & D8 RESIDENT'S WELFARE ASSOCIATION,

MODEL TOWN, NEW DELHI ...APPLICANT
_VERSUS-
HORTICULTURE DEPARTMENT OF MCD,
KESHAVPURAM ZONE & ORS. ...RESPONDENTS
/ AFFIDAVIT

[. K. Manvendra Pratap Singh, S/o Sh. Gyan Singh, aged about 38 years, presently
posted as Asstt. Director (Hort.), Keshav Puram Zone MCD, do hereby solemnly
affirm and declare as under:

1. That I am the authorized representative of the Respondent No.1 in the aforesaid
matter and I am well conversant with facts and circumstances of the case and |
am competent to swear the present affidavit.

2. That the contents of the accompanying Supplementary Reply have been read
over to me, which I understood and I state that the contents from para 1 to 11 are
based on the records maintained by me and further as per the legal advice
received and believed by me to be true.

3. That the Annexure filed with the present Supplementary Reply are t pies of
the originals.

°
W o DEPONENT
@»@‘ 5@5 Asstt. Director (Hort)

CR VERIFICATION Keshay Puram Zomo
sp";}& Municipal Corporation of Delr
o Verified at New Delhi on this O&M 2[]75 , 2025 that the contents
of Para | to 3 of the above affidavit are true and correct to the best of my

knowledge and belief and no part of it is false and nothing material /fltgs been
concealed therefrom.

L5 CERTIFIED TRAY THE DEPDNENT : ®
9,€ ,.\umoa.u, Shri/Smi. IKTC P As Q 31-

3/0 WIO 2 M LG R G B (T T A R s L) Ke f De‘h‘
W 8/0 PM_\ Munldpa\ Coyporahono
5).- M ¢ ¥ ent

\M‘ g nas &7 ne 3t o
13) Delhl 2) S, u B & oIt o
0',.«:\ n'z@r manmup.:. - b mh::g

been read ant expis'n
¢ “rectto his kKNow!



ANNEXQEE R-6(COLLY)

*HORTICULTURE DE l'A,.’T’ ENTH
1C;RAJ LUR RO 2 e Taa B L sDE LI Le

sh. Kesho Ran Quplar

Frzdhan,

Model Town Tharmik Lilka

Committee (Reqdl. ' .
p-13/A-31, Agarwal Dhaims ’1all &

Model Town, Delhi-l ]QOO

sub:— R2qg. booking of Fawdhiar Park;D-Bléck.. Fuor Ramlilla we2.few

Sin

with reference Lo your appllcation dated 10/07/2006 regarding
the subject cited gbove. In. this regurd, it i3 stated that D-C./
'Clvil Line zZone wvide his urlbr.; dated 25/07/202% has bzen plersai

to grant you the permmission for hold.ing R;mlll].a Weae fa 23/09/2006 -

to 0341072006 at Jawahar Park, DeBleck, Model Town.

-r%;.f%

% reclior
Civil Line Zone.

i
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o
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"MUNICIPAL CORPORATION OF DELH1 2
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-~

MUNICIPAL CORPORATION OF DELHI
" HORTICULTURE DEPARTMENT *
16, RAJPUR ROAD, C.L.ZONE,DELHI.

No.DDH/CLZ/07-08/__ S 1Y , " pated: 19

To,

Pardhan, .
Model Town Dhatt
D-13A/31, Aggrawal Dha
Delhi-110009; '

nmittee (Regd.)
shala; Model Town,

Sub:- Grant of p’:er-rﬁls*s:lgn'y?far-'-R-érmi'iI}aiin Jawahar Park,D-Block, Model Town.

With reference to your letter No. Nil déted: 05.09.07 regarding grant" of '
permission for holding Ramlilla. In this regard, it is stated that DC/CLZ vide his orders
dated: 07.09.07 has been pleased to grant the permission for holding Ramlilla in Jawhar -
Park, D-Block, Model Town w.e.f.11.10.07 to 22.10.07 free of .charge. It s also
mentioned that no commercial activity will be allowed during this period in the park.

. : ' ) j m
Dy. Director(Hort.)
Civil Line Zonhe

ET
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MUNIOIPAL CORPORATION OF DELK
HORTICULTURE DEPARTMENT

CIVIL LINE ZONE
No. DDH/CLZ/I08-09/_789 -+ Dated _/ G/@" B
To,
Sh. Ram Kishore Goyal ‘ -
Pardh'an, . ‘ . LN

Model Town Dharmik Lesla Committee,
D-18A/81, Aggrawal Dharamshala,
Model Totwn, Delhi-110009.

Sub: Grant of Permissiox for Ramlila in Jawabar Park, D-Block, Model Town.

With reforence to your letter No. Nil dated 29.07.08 regarding grant of
permission for ho-mmg Ramleela. In this regard, it is stated that DC/CLZ vide
his ordel-é dated 08.08.08 haé been pleased to grant the permission for helding
Ramleela in Jawahar Park, D - Bloc.k, Model Town w.e.l. 28.09.08 to 10.10.08
free of charge. It is also ment.ionéd,that no commercial activity will he allowgd

A :

during this pexiod in the park,

y
il

Dy. Director(Hort.)
Civil Line Zone

b

11
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- MUNLCIPAL CORPORATION o pisg g
26 10 ORTICULTURE-DEPARTMENT
» RAJPUR ROAD,CIVIL LINE ZONE, DELz]

NoDDH/CLZ/2009-10/__§\3 "

8h. Suresh Kumar Gupta

President;,

Model Town Dharmik Leela Committee,
D-13-A/31, Aggrawal Dharamshala,

" Model Town, Dolhi - 110009,

Sub: 'G._rant of Permission for Ramleela in Jawahar Market. D-Block, Model Town.

With relerenee to vour letter Nil dated 20.07.09 regarding grant of permission

for holding Ramleela. In this regard, it is stated that DC/CLZ vide his orders dated

23.07.09 has been plensed to grant the permission for holding Ramleela in Jawahar |

Market, .D'Block,‘ Model Town w.e.f. 19.09:09 to 29.09.09 free of charge. It is also

mentioned i no conmercial activity will‘"bé_ allowed during this period in the park.

Dy. Director(Hort.)
Civil Line Zone

Dated: 23/ 7/6%

12
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MUNICIPAL CORPORATION OF BELHL
HORTICULTURE DEPARTMENT
CIVIL LINE ZONE

L7
S
Litn

Lo

Dated 23/8//¢

No. ADH/CLZ/10-11/ 43

President

Model Town Dharmik Leela Committee

D-13A/31, Aggrwal Dharam Shala
Model Town Delhi-110009

Sub: Qrén‘r of Permission for holding Ramleela_in Jahawar Park D-block
Mode| Town-TIT w.e.f. 08.10.2010 to0 18.10.2010.

With reference to letter No. Nil dated 06.08.10 regarding grant of
permission for holding Ramleela in Jahawar Park D-block Model Town-ITI. In
this regard, it is stated that DC/CLZ vide his orders dated 19.08.10 has been

. pleaséd Yo grant the permission for holding Ra-rnlee;la,_in J ahqwar Pq('k D-block
Model Town-III w.e.f. 08.10.2010 to 18.10.2010 free of charge. . It is also

mentioned that no commercial activity will be allowed during this period in the

park.

ASsH. Director{Hort.)
Civil Line Zone

!&\M Le) ""'rm\r\tm (Hm)
Uv‘_h e Lona, MO

13



341

HORTICULTURE DEPARTMENT
CIVIL LINE ZONE

No. ADH/C¥z/11-12/ Fx

\_~"Sh. Suresh Kumar Gupta

Model Town Dharmik Leelq Corﬂmnﬂee

D-13A/31, Aggrawadl Dhammshala
Model Town,Delhi - 110009,

Sub: Grant of permission for holding. Ramleela in Jawahar Park, D-Block
Model Town-IIT w.e.f. 27.09.2011 +0 07.10.2011.

With refeerene to latter no Nil Dated 09.08.2011 regar’ding grant of
pet‘rmssnon for holding Ramleela in Jawahar ParkD Block, Model Town-EIL,
In ‘this regard, it is stated ’rhm‘ Commissioner, MCD vide his orders dated

02.09.2011 has been pleased to grant the permission for holding Rameleela in

Jawchar Park,D-Block, Mo de! Tou i TI" w2 f 27002011 t¢ 07.10.2011. Itis

also mentioned that no commercial ac’nvufy w:ll be aHowed durin

g this period in
the park.

Asstt. Director(Hort.)
Civil Line Zone

Pated Lo <1l

14
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NORTH DELHI MUNICIPAL CORPORATIC
) TION
HORTICULTURE DEPARTMENT
CIVIL LINE ZONE

No. ADH/CKR/12-1343 85 eDated @7147[}_;,

Sh..Subhash Tayal, President
Shri Sanatan Dharam Sabha(Regd.)
F-14/66-67, Model Town-II, Delhi-9

Sub: Grant of permission for holding Ramleela in Jawahar Park,D-Block.Model
Town-III w.e.f.16.10.2012 to 25.10.2012.

With reference to latter no Nil Dafed 07.09.-2012 regarding grant of permission for
holding Ramleela in Jawahar Park,D-Block, Modél Town-IIL. In'this regard, it is stated
that DOH/NDMC vide his orders dated 10.09.2012 has been pleased to grant the permission
for holding Rameleela in above said park w.e.f 16.10.12 to 25.10.12. It is also mentioned

' that no commercial activity will be allowed during this period in the park.

rector(Hort.)
Civil Line Zone

Copy to:
Eoncerned SO(H) -

15
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NORTH DELHI MuNicIp '
| ICIPAL CORPORAT]
HORTICULTURE DEPARTMENT N
CIVIL LINE ZONE
o
ol o
No. DDRICLZ2013_/ 7). - Dated o <973

Sh: Suresh Gupta,President

Model Town Dharmik Leela Committee(Regd.
-13-A/31, Aggarwal Dharmshala, : )

: Model Town, Delhi-110009.

Sub: Gragt _of Permission for or.gar'ilzing' Ramleela Mahostva at Jawahar Park ‘D-
Block,Model Town w.e.f. 04.10.2013 to 15.10.2013

With reference to your request dated.02.08.2013 regarding the subject cited above

In this regard, it is stated that DC/CLZ has pleased to grant you permission for organizing

Ramlee\a ‘Mahostva at Jawahar Park, D-Block,Model Town . w.e.f. 04 10.2013 to

15.\0.20\3. It is also requested that durmg the camp, no tree/plant & MCD Property
should be damaged. :

. , ‘ N Dy. i)irector(Hort.)

Civil Line ane

Concerned SO(H) for reporting any damaged

s

16



344

NORTH DELHI MUNICIPAL CORPORATION

HORTICULTURE DEPARTMENT
CIVIL LINE ZONE
e
+No. DDH/CLZ/2013/__/ 7. - Dated £ <973

Sh: Suresh Gupta,President
Model Town Dharmik Leela Committee(Regd.)
D-13-A/31, Aggarwal Dharmshala,

- Model Town, Delhi-110009.

Sub Gra it of Permission for_organizing Ramleela Mahostva at Jawahar Park, D-

With reference to your request dated.02.08.2013 regarding the subject cited above.
In this regard, it is stated that DC/CLZ has pleased to grant you permission :'for organizing
Ramleela Mahostva at Jawahar Park, D-Block,Model Town .w.e.f. 04.10.2013 to
15.'10.2013. It is also requested that during the camp, no tree/plaht & MCD Property
should be damaged.

h Dy. Director(Hort.)
Civil Line Zf_Jne

Concerned SO(H) for reporting any damaged

TLIET T P

17
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NORTH DELHI MUNICIP

AL CORPORATION
HORTICULTURE DEPARTMENT
CIVIL LINE ZONE
ik ]
= | _
| 3 i ' , Lt
No. ADH/CLZ/14/ , l ch '

Dated ’ z 8 “ A
/

Shri ;Suresh Gupta
President,

Model Town Dharmik Leela Committec(Regd.)
F-5/11,Model Town, Delhi -9. :

Sub: Grant. of Permission for Holding Ramlegla Mahotsva at Jawahar Pak, D-
Block, Model Town-III w.e.f. 24.09.2014 to 05.10.2014.

With reference to letter dated 24.06.2014 regarding grant. of permiséion for holding
Ramleela Mahotsva in Jawahar Park, D-Block,Model Town-HI,Delhi.  In this regard, it is

stated that DC/CLZ vide his orders dated 02.07.2014 has been pleased to grant the -

permission for religious function in above said park w.e.f. 24.09.14 to 05.10.2014.  Itis

also:mentioned that no commercial activity will be allowed during this period in the park.

I

ASSe cctor(Ho rt.)
Civil Line Zone

Copy to:-

1 Concerned SO(H) for pursuing the mattet.

et
» e
B

18



346

NORTH DELHI MUNICIPAL CORPORATION
HORTICULYURE DEPARTMENT
CIVIL LINE ZONE

No. AddLDir(H)/CLZ/15/ 5] Dated [1-8—15" .

To,

Shri Suresh Gupta, President

* Modet Town Dharmik Leela Com m‘ittee(Régd.) :
. Ramleela Park, D-Block, Modgl Town-III
D - 110009. '

Sub:  Grant of Permission for Rangjee-lé Mahotsav at Jawahar park, D-Block,Model
Town-111 Delhi w.e.f, 12.10.2013 to 24.10.2015.

With reference to letter dated 20.07.2015 regarding grant of permission for holding

Ramleela Mahotsav in above said park.  In this regard, it is stated that DC/CLZ vide his
orders dated 27.07.2015 has been pleased to grant‘rhe permission for holding remleela

e progrAMME in above-said-park ‘w.e.l. 12.10.2015 w0 24.10.2015,subject 0 necessary - '

permission/ NOC from Police/Traffice Police etc.

Addll. Difeédef(HorT)
ymeﬂfl

(248
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- programumne in above said park wel 2
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NORTH DELH] MUNICIP

AL CORPORATION
HORTICULTURE PORATION

EPARTMENT

- CIVIL Y INE ZONE ‘
No. DBH/ADH/CLZ/16/ 33 S Dated 26 -7 /&

To,

Sh. Suresh Kr. Gupta, President.
Model Town Dhrmik Lecla Committec(Regd.)

Raicdegim Park, D-Block, Model Town-111
. Dethi-110009,

{
StljJ: Grant of Permission for Holding Ramlcela Programme at Jawahar Park, 1)-
Block, Model Town w.e.f. 25.09,2016 (0 14.10.2016.

With reference to letter dated 04.07.2014 regarding gran: of permission for holding
Reiigious Prgoramme in above said park.  In this regard. it is scated that DC/CLZ vide his

orders dated 18.07.2016 has heen plewsed e gt he pormission for noiding refigions

302006 w14 1).2u16subject to necessary
perm'issign/ NOC from Police/Traftice Police ete and ne commercial activity will be

allowed duriiug tivis period in the park.

an { k
[ i
[ 13 ,—f‘" el

Dy, Dncctm(llml)
Civit Line Zone

.

20
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NORTH DELHI MUNICIPAL CORPORATION
HORTICULTURE DEPARTMENT

- CIVIL LINE ZONE
% . Ll

No. DDH/ADH/CLZ/17/ 323 Dated _ 2!/o 7/22/ )-
To, y ® -

Sh. Sudesh Kumar Gupta, President

Model Town Dharmik Leela Committee(Regd.)

Ramleela Park, D-Block, Model Town-III, .

Delhi — 110009.
Sub:

Grant _of Permission for Holding Ramleela Mahotsav in Jawahar Park,
Model Town-III w.e.f. 15.09.17 to 03.10.17, ’

With reference to letter dated 23.06.2017 fegérding grant of permission fos

holding ramleela mahotsav in above said park.  In this regard, it is stated that DC/CLZ

vide his orders dated 06.07.2017 has been pleased to grant the permission lur holding
religious program in above said park w.e.f. 15.09.17 to 03.10.17, subject to necessary

permissiorl/ NOC from Police/Traffic Police etc. and no commercial activity will be
allowed during this period in the park.

}//. -

Dy. Director(Hort.)

Civil Line Zone
Deputy Director (Hort)
ivil Line Zone

Copy to:

1 ADH/Concerned SO(H) for reporting any damage

21
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NORTHDELHI MUNIGIPAL CORPORATION

HORHUCULTURE DEPARTMENT
. KESHAV PURAM ZONE
NO.DDH/KPZ‘/zma"f 5 ot 200816
A —

Sub- Permlsslon for holdin Religious is‘:ogramlk’ﬁrrﬂm % JiGsitira MEhoRav in

in! / ﬁljewn-lll w. e‘%‘ 04/10/2018 to 22/10/2018.

Biiithe subject’ cih%ﬂ above the Dy. Commissioner, Keshav
Puram Zone has granted necessary peiﬁnissuon to Model Town Dharmik Leela.

Committee (Regd.) to holding Religious Flinction/Ramlila & Dussehra Mahotsav in
‘Jawahar Park, Model Town-lIl w.e.f. 04/10/2@18+p 22.10.2018.

The permission is granted on the Unc%rtaki'h'g of the Model Town Dharmik Leela

Committee (Regd.) that there will-bé-no "dam%ge fo the trees/saplings of the park and if
~ any will be replanted by the Committee andﬁhere will be no commercual acfivity in the
park. '

e e T

e S TS b“ermlesionsgraﬁtqg with- 'cdn@ttno‘"‘%mﬁ’tmee wilr- ‘edbmnf N@‘C '“froﬁ"ﬁ”‘“"
Department & Police Department before fun&’tlen/program

E
Dy. @'/ector (Hort.)
' . Keshav Puram Zone
Sh. Suresh Kumar Gupta President A ' - By Dirictor (Hort.)
Model Town Dharmik Leela Committee (Regd.) Yooho w i
Ramlila Park, D-Block, Model Town T

13007

Sl Ut
Delhi — 110009: R

. S R
- i e VRRIONR, .
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Jawahar Park in Model Town-lll w.e. f 23/09)‘2019 to 1'1[1 012019

On your request on the subjent vltled above, the Hon'ble Comm:ssnoner, North
DMC has granted necessary penn@.la‘h to, Model Town Dharmik Leela Committee

(Regd.) to holding Religious Functioi; ffa & Dussehra Mahotsav in Jawahar Park .
- Model Town:lil w.ef. 23/09/2019 to:
The permission is granted on r‘«:dertakmg of-the Model Town Dharmik Leela

rector (Hort.)
. K v Puram Zone . .
o e Dy. Director ( (Hort.) .
/ Sh. Suresh Kumar Gup, sident . - Késhav Puram Zone
~ Model Town Dharmik Leela Cémmittee (Rcvgd) w0 North Dethilericipal Cerporation
Ramlila Park, D-Block, Model Town :
Delhi — 110009

!Hﬁﬂr{;{@/__ﬁ'&.ﬁ/};:{ﬁ,m‘_“f"‘v.'k.k:-';_';,kl.- Tt e t . R R VR L R T tga



ANNF{;B?F R-7

NORTH DELHI MUNICIPAL CORPORATION
HORTICULTURE DEPARTMENT
KESHAV PURAM ZONE

No. \S}/DDH/KPZ/2019-20 Dated :-1< /11/2019

The Commissioner, North DMC vide her orders dt. 01/11/2019 has
banned the park located at D-Block, Model Town-1II known as Jawahar Park
in Ward No. 77 for organising marriages and other social functions including

holding of Ramilila etc. '

The orders will be enforced with immediate _effect.

Dy. Difector (Hort.)
Keshav Puram Zone

Distribution:-

1. Asstt. Director (Hort.)/KPZ.
* 2- All Section Officers (Hort.)/KPZ.

Copy for kind information to :-

1- Secretary to Commissioner, North DMC --- fon kind information pls.
© 2 Dy. Commissioner, Keshav Puram Zone.
3- Director (Hort.)/North DMC. Bon 1\._?;)\

4- Office Copy.

(2 {fn(;e of the D
*ev Purar Zone North D..M.C. ’
Dy. No. 53(1\?

| Date .........1 b l '
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ANNEXURE R-8

North Delhi Municipal Corporation
Office of Dy.Director of Horticulture

Keshav Puram Zone @ @
Keshav Puram, New Delhi-110002

TF FZH FJ0 #

Dated :23 / /€1 2020

The Commissioner, North DMC vide his orders dated 23.10.2020 has allowed to re-open
the park located at D-Block, Model Town-Ill, known as Jawahar Park in Ward No.77 for organizing
Dushera Mahotsav only for this year subject to NOCs from the Delhi Fire Service, TPDDL, IGL,
Police authority etc. After this no function of any nature will be held in this park as the park is
ornamental one. If any damage is caused in any respect will be viewed seriously and damage
charges, if any, will be borne by the organizers who are holding this function.

The orders will be enforced with immediate effect.

Dy.Director(Hort.)
Keshav Puram Zone

Distribution :-

1. Asstt.Director (Hort.), Keshav Puram Zone, North DMC.
2. All Section Officers (Hort.)Keshav Puram Zone, North DMC.

Copy for kind information to :-

1. Secretary to Commissioner, North DMC.

2. D_y.Commissioner. Keshav Puram Zone, North DMC.
3. Director(Horticulture), North DMC.
4. Office copy.



ANNEXDEER-9 (COLLY)

26

I el TR frm

NORTH DELHI MUNICIPAL CORPORATION
HORTICULTURE DEPARTMENT

t KESHAV PURAM ZONE
Room No. 206, Iind Floor, B-2 Primary School Opp.

Keshav Puram Thana, K.P.Zone, Delhi - 110035
No. Sun/DDH/ ADH/KPZ /2021-22

Dated :- 08/10/2021
Sub:- Permission for holding Religious Program/Ramlila & Dussehra

Mahotsav in Jawahar Park in Model Town-III w.e.f. 07/10/2021 to
16/10/2021.

On your request on the subject cited above, the Hob'ble Commissioner,
North DMC has granted necessary permission to Model Town Dharmik Leela
Committee (Regd.) to holding Religious Function/Ramlila & Dussehra
Mahotsav in Jawahar Park, Model Town-III w.e.f. 07/10/2021 to 16/10/2021.

" The permission is granted on the undertaking of the Model Town
Dharmik Leela Committee (Regd.) that there will be no damage to the

trees/sapling of the park and if any will be replanted by the committee and
there will be no commercial activity in the park.

The permission granted subject to NOC from Police & Fire Department
and follows the guidelines iss

by DDMA or other authorities in respect to
. \ A !
COVID-19. E ;;2 ST -
-

......

Ler e
- ‘(‘»\b\v
Deputy Director (Hort.)

Keshav Puram Zone

T Dy, W {Hort.\
; ‘I:.S“ﬂ-:‘l"-' PUI&;‘.U Z'JH‘.‘-
Sh. Suresh Kumar Gupta President Lerth OME
Model Town dharmik Leela Committee (Regd.)

Ramlila Park, D-Block, Model Town,
Dethi - 110009.
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MUNICIPAL CORPORATION
HORTICULTURE DEPARTMENT
KESHAV PURAM ZONE

NO.4 2! /DDH/KPZ/MCD/2022 Dt. | ‘\\1\”&%

Sub:- Permission for holding Religious Program/Ramlia & Dussehra Mahotsav in
Jawahar Park in Model Town-lIl w.e.f. 20/09/2022 to 09/10/2022.

On your request on the subject citied above, the Dy. Commissioner, Keshav
Puram Zone has granted necessary permission to Model Town Dharmik Leela

Committee (Regd.) to holding Religious Function/Ramlila & Dussehra Mahotsav in
Jawahar Park, Model Town-lil w.e.f. 20/09/2022 to 09/10/2022.

The permission is granted on the undertaking of the Model Town Dharmik Leela
Committee (Regd.) that there will be no damage to the trees/saplings of the park and if

any will be replanted by the Committee and there will be no commercial activity in the
park.

The permission granted with condition committee will submit NOC from Fire
Department & Police Department before function/program and follow the guidelines

issued by DDMA or other authorities in respect to COVID-19. ( Z

Dy. Director (Hort.)
Keshav Puram Zone

—

D\ ?\r2—
Sh. Suresh Kumar Gupta President

Model Town Dharmik Leela Committee (Regd.)
Ramlila Park, D-Block, Model Town,

Delhi - 110009.
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